HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

URUPURUSOPURO:
To

e

T'he Principal District & Sessions Judge,

Anantnag/ Bandipora /Baramulla/Bhaderwah(Doda)/
Budgam/ Ganderbal/Jammu/Kathua/Kargil/Kishtwar/
Kulgam/Kupwara/Leh/Poonch/Pulwama/Rajouri/
Ramban/Reasi/Samba/Shopian/Srinagar and Udhampur.

No.: .§ S 9 ci?;/ s,g Dated: .6 — 1% — 2° (£,

Sub:- Rajya Sabha Unstarred Question No. 2012 for 02-12-2016 raised by Shri
Husain Dalwal, MP, regarding ‘Government Litigations’.

Sir/Madam,

Kindly find enclosed herewith Rajya Sabha Unstarred Question No. 2012 dated
28" November, 2016 received from Shri Surendra Kumar Assistant Legal Adviser

Government of India, Ministry of Law & Justice Department of Legal Affairs Judicial

Section, New Delhi on the subject cited above.

Therefore, you are directed to furnish the requisite consolidated information of
your District within Three days positively to this Registry through return E-mail or
Tele-Fax No. 0191-2539896.

The matter may be treated as Most Urgent.

Encl; Two leaves.
Yours faithfully’

— (AshokXunmarKoul) e

e@nsﬁrar General L%

"1/ 5:’-

No: _L}_m___/ Sts. Dated: _ 2» -'2-7 ‘)'Dr[b

for uploading the same on the J&K High Court Website.

g (_’,,__j
Registrar Genera‘l"'/
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URGENT

PARLIAMENT QUESTION
No.H-11017/37/2016-Judl

- Government of India
[ Ministry of Law & Justice
E Department of Legal Affairs

Judicial Section
Shastri Bhavan, New Delhi.

Dated 28" November 2016.

OFFICE MEMORANDUM

Sub: Rajya Sabha Unstarred Question no.2012, for 02.12.2016, raised by Shri Husain Dalwai, MP,
regarding ‘Government Litigations’.

‘The undersigned is directed to refer this Department earlier OM of even number dated 23"
November 2016 on the subject cited and to say that the question has been admitted for answer on o
- December 2016. Enclosed is a copy of the admitted version of the question.

2. All Ministries/Departments are once again requested to provide requisite information in respect
of the question at the earliest, to enable this Department to answer the question. Soft copy of the reply

may also be uploaded on judicial-dla@nic.in.

The matter may please be accorded TOP PRIORITY,
(SURENDRA KUMAR)
Assistant Legal Adviser

\\/ - Tel.No.13381932

Fax N0.23381589

S

'l To .al-l Ministries/Departments of the Government of India (as per list attached



#

Sl A
H...L_ [Th e

_...T,..
F f =

2016.
REPLY

wie T L Pl e

L g
2 =T ..“ At - e .. 5 P T ™, A . : .. . F . - - e Lk
iy e e re eyt | 7 B L ) 1) g g, 2 . L0 oy : i P e i . E...,..
_ . L . : T st g . o i o F . ; g : X hy En bt . n..x.“fwmh.... LA AN - )] [ S 1 Twpn ey ......___-i..‘.n. -

| z ) . - i oy i & #, e . g T ety _.__.-..- o 1y TS a T°OF ' -...h.rr._.-... u-_u............-.E. 2 . s ’ .... . L 5§ - ...n."_ i
| . s s T e G EAA e Tl T gk e i R : e foly: Sk pRacsany - ey e i nd
' g . . ¥ g & ; Rl L : X [l e 1 S L R TS e | q..m:n.._s- XF T g nle o o g 4 SN

2 ; 2 - ; . e g, L y o el © i y ’ o = ¥y - b ok Rl T B : = - = ey A
.ﬂl/ | _ S - Fokch LT Tt Lo AR A 1 oy T ot Mt e o R AR A s S F NN 00 TR e ; et

1
.-1, AL

[ Mgy, |
Ll

i ' e o I H.n.—. e ] - i i
e S S e
L gy by M b fg e m....- < of

L it
I

puedl

. - b ” w1 ||| s .. - L] +5 § ~ LY ..._._i.u.. =
I....ln... R ', 2 X & - ¥ r | | [ 1.. . g & -

/1 fz
ent

..__.l..l._. i n..ﬂ-". A L
o -__..-”. -l Iu
ok ?:....,“..%u i
i AT
—.._._.,.___m_...u.._r_..uﬁ ks e

-
e | B iy

.h....h _-h.. ...- .:__.u_..._f

A
A "
el .- e —l_.-

%&.1&.._" ; -. HLE"

-
-

i
e
.._..‘i.-!.._“h...T.... H

" L}
[

THE -
|
ernm

sy |

- EIESS——

Y r.>
m = . ]
. iy a0 F e - 1 - T H | i !
. Il L : e _ ) . b B 55 _
L L = K Ly e . - - & ik - . Pl B .
- - Alemby ), Moyl sit.tal W ST AN : A Vi | : | < Vo Ye L8 ey 5 o< : T : .
: : Tk e ..-_-.uu._. -.T‘...__..n._.l f . - = - [ i ' o
. M o de DRSSPI ol i T e . : _ » KU L : LN : iy 5
AN A [ . - 2
= & __.-L_...:..__.m.. !
e e ST
i l 113 : : L - - " | ... el r ! B L ._-.uu l..-...-... = .1._.1 ._.... -.__"-1..!.._. 3 i A =
0 ama f RSt s A ey o SRSl $ , , o S BTSSR o L s
h [ rit i g = . LR ; LLA gt . Y ; A ] : o R .....___“............_.‘ |1u._-ﬂl..--.-. L M
i o P =) B o AP b, 1 I I 1 : i " ..—-.q = . T, " -...-.L_._. = T b W e 'y il L i
_ : s - = I v i L KL ....m...‘_._”_.q s LA : 3 .-rh. lur.wrm.ﬂv.ﬁf ._L.r._“. et 8K —— % __..r._.....in...r“.-h -mm-.{milwli.hih.w“.__ -_‘lq.rl.-.-..___q_..“\.”.-.____.-_-u_"mﬂ -.:l_. "
- P LR Y 1 : / B e .-l... o e i, 4 LT , #o e ; ngtal el Pl N e 5 o § B oo "Tuay 1
* o R T b i e St vl SR SR ) 2 D Al i .‘.:...-._."..,_.T..: SF Py s L ...h.“._g..ﬁn.ﬂ.".,w Ko m“,..a._____.iﬂﬂwﬁﬂm- AT R o RS MDTE T S i S S e et e e “p...ww,..,._“_c.,.,...w...” y it T
i B oL TR P R Tk S T i B Y RS0 S T PRt oLl D 1Y T i e L e By e e e N N e L D LT 1 L o IRVl T B Ve AN et St o T ol KA St TR o £ b Sl
roed oLt H-.. S R o .- T g 3 r. 4" Lo il [ ki .r.- - om0 e ..‘ln.. ”_H.l.- ‘1:‘...-“-._1 i .‘.1...-.lm I‘._-u._+|l —.u .IJ # iy -.-J-....-l | a .—...l-r ifﬂ L - _.-.l.-u.‘n E ”-!-tllﬁn.. dﬂ- e i.u . P S = = .r1..|+- o o LI | ; ..r—.h 1 i ] = i [ -
. 1 o = T e : N T A 8 s e F " W ek " a5, = .m.-- =" Nl ™ s g, o'y ......_..__...._._...-_.r._..s_ ..W. W, . i 1u'.u ._._—_.-1__ 11-_-.-. ad o Bl | .t YR » -rf . e | v X MR TS - h.._.t..r. -
..-___- eyl Mo gl g P LT P - Ll & PR b o] Al et 2V .n..l.i..._‘..__..-.,._._.. e 5 .._.ﬂ-.:.!.......__. B o P Sl o N B A T -
i .i.-._r-.. 5o - v gl pilT L LA L o e e - Ll T o ._-..‘-.... o -....- o :-.v.._._._-u ..n.—...-.-..nq-'“-.‘.-.l.- +..._rl.'“ -._-..". .-....-”1.- -_-5..--...1‘. ._........._.-.1-.—. .-lrrn.__.._...-.-lm- .__.-._-.ln __..qlr L = R -
i LA ! ' " - * PR r Yy e TP S R s B Py Tl | - ;
Rl g TR e Jr i ) i i il M- L -h_..u..___r T Lt S b s ’ -
" e ... i ’ -
1 I.— lI.L.. [] 1 L ¥ ']
- 2 . - a1 o ]
- | [ ..| L] = ; - ™
. .
- W
L1 i . g
=%, E =
L
. i i = -
4 b i
r
S -
-
I~
Ly
-
J..lll.....l_\‘.
_IIII-.‘L

e —
T ——— ——

F

p———
L ]
[
- I3 B e



	1
	2
	3

